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INTRODUCTION 
I, the Chairman of the Public Accounts Committee, as author& 

ed by the Committee, do present on their behalf this Hundred and 
Seventh Report on Audit Report (Civil) 1969 relating to the Min- 
istries of Home Affairs, External Afllairs and Department of 
Parliamentary Mairs. 

2. The Appropriation Accounts (Civil) 1987-68 and the Audit Re- 
port (Civil) lM9 were laid on the Table of the House on the 18th 
April, 1969. The Committee examined paragraphs relating to tbe 
Ministries of Home Affairs and External Affairs and Department of 
Parliamentary Affairs at their sittings held on the 16th July, 1969, 
(FN) 31st October, 1969, (FN) and 22nd January, 1970. (FN). The 
Committee considered and finalised this Report at their sitting held 
on . The Minutes of these sittings form part of the Report 
(Part 11.). 

3. A statement showing the summary of the main conclusions!re- 
commendations of the Committee is appended to the Report ( A p -  
dix IV). For facility of leference these have been printed in thick 
type in the body of the Report. 

4. The Committee ?lace on record their appreciation of the as- 
istance rendered to them in their examination of these accounts by 
the Comptroller and Auditor General of India. 

5. The Committe would also Like to express their thanks to the 
OfBcers of the Ministries of Home mairs ,  External Affairs and the 
Dcpartmcr? t of Pq zliamentary Affairs for the cooperation extended bp 
them in giving information to the Committee during the course of 
widenee. 

NEW D w t ;  ATAL BIHARI VAJPAYEE, 
April 4th 1970. ChcJrman, 
d & t ~ a  l&h-i& (~oka) ,  Public Accounts Committee. 

-" -*-- -. -*------ 
*Not prSntd (one cy~lattylud copyhid oa, the Table oi tbe fla9w, d 

Ihe copter placed in Arlluaaat Llbruy). 



h parqraPh 2.8 of their 6Znd &port, the Public Akmpltr csffr- 
m i h e  (1066-671 considered a case where an o&xr of GOY-t ,WV 
kept without any charge for long time; and observed *t ahrt frain 
entailing infractuous expenditure such a case was likely to hive a 
demordidq dht on the admhidraitoq, 

1.2. Five ncent cases, w h a  08Sri.b were not pesaed @ duty po8b 
on m t m  from leave or deputation6 art mtnthmd bdow:- 



of Joint Secretary, Additional Secretary and Secretpry. 'Whm the 
UNCTAD Conference was held, he was deputed for the work of ox-. 
ganising the Oo&erence. The post to which he was deputed lapsed 
on lst May, 1968 and the & c u  went on leave for four month 
When he returned h m  leave, there was no post a t  the Secretary's 
level ''readily available for his posting". "Several proposals we* 
pushed up" to the appointments Committee. Efforts were made on 
3rd September, 5th September, 11th September, 17th September and 
3rd October, 1968 to adjust him in a post at the level of Secretary 
in the Departments of Communications, Food, Commerce, Rehabili- 
tation and Statistics. 'Tor various administrative reasons none of 
the proposals materialised." Several suggestions were put up there- 
after also. On 1st January, there was a post in the Ministry of 
Works, Housing and Supply. But the Minister raised an issue that 
he would like to have two posts, existing in the Ministry b be com- 
bined. Early in March, Government tried to get the oficcr fitted 
into a job in Foeign Affairs in one of the Missions which almost 
went through. But then "for good reasons", this did not materia- 
lise. Ulimately a post was found for him from 1st July, 1969. This 
particular post would last for six months and relates to foreign lan- 
guage requirements of the External Affairs M~n~stry .  A particular 
questionnaire has been given to him to prepare a programme and a 
scheme. As soon as that is over the post would become re- 
dundant.. . . . . . .. . . . . There is another jog in the omce which may 
require his services" 

1.5. In regard to the other officers mentioned in the audit para- 
graph, namely, B,C.D and E, in whose case there was a delay rang- 
ing from 25 to 137 days in fitting them in suitable posts (expenditure 
a their salaries and allowances: Rs. 20,434), the Secretary, Mlnlstry 
of Home Affairs explained the position in the following terms: 

"In these four cases the ofacers had to wait compulsorily for a 
pr iod ranging from less than a month to 4) months In 
each carre the Establishment ofRcer started making efforts 
to fix up the officer while he was still on leave. In each 
case the ofecer had gone on leeve nnd there wan dlt13:culty 
about his posting on return from leave. We have mughly 
100 postings of Central Secretariat of?lcars et the lwtl of 
Under Secretary and Deputy Secretary in a year. In 1961 
and 1968 there were about 200 postings; out of thnc thara 
were four pwtlngs in whkh there wor m p u f w y  e g .  

Generally, the Estrbliahxasal Ollkrer o d m  the mme of Owr, 
oficcr to tbe Minirtry or MSnirtder w h  them tt a n#ur- 
cy and tbe attanpt ir to persuade the WlnMrg k, a#lrgt- 

1 



4 
implement this decision with egect lrmh a d  Febrwry, 
1988. 

The post of Director-in-charge, Pkplitm Division of the 
I.O.C. waa, thenfore, abolished with effect from 2?rd 
February, 1968 and the ofecer became PDcwaingly avail- 
able for posting elsewhere. Since the time it was known 
that the oiiicer would become available his name ww 
suggested for the following posts:- 

Name of rhc p o s ~  Date when scrggacted 
.Commercial Managex. FoodCorporation of 

of India (Department of Food) . . 1-1-1967. 
Chief Contdler of Priming & Stationery, Ministry of 

Works, Housing and Supply. . . 19-12-1967 
Iror & Steel Controller, Calcutta (Depanrnent of Iron 
and Steel). . . 3-1-1968 

Since the o5cer was not selected for any of the above men- 
tioned p t s ,  the matter was placed before the Central 
Establishment Board regarding his next posting. The 
Board considered this question at 7 meetings heid on 
4th Xpril, 18th April, 25th April, 2nd May, 16th May, 27th 
Mag and 6th June, 1968. The 'Board achriscd that -Che 
Ministry of Commerce (now Department of Foreign 
Trade) should find a suitable posting for hfm. The Com- 
merce Senaary informed the S c c a r y  (Services) on 
the 8th July, 1988 that they had selected the aiHcer for 
appointment as Development Commissioner, Ail Inlda 
Handicrafts Bard which post was in the scale of 
Rs. 2600-3250. Since the ofecer was previouoly working 
in the stale of Fb. 2500-8000. It was suggested that he 
may be allowed pay in this post @ Rs. 25001- P.M., on a 
ptrmnd bask The Board approved this proposal at 
their matfng held oa l!M July, 1968. me &cur was 
also allowed to take over the paat of Development Cum- 
-, M India Handicrafts Baard an the 15th July, 
1968 0. 

Pemding his actual pwUnB, the ofacar mmaimd on leave 
from 8tb P'ebmuy, 1868 to 5th June, 1908 md from 6th 
June, 1988 to 14th Julv. 1968 he had ta m a i n  on mu- 
YZIory waiting, as he had no law on rvartgc, pry to 
hia d t  far thh period. A mhry af Ra m- p.m. hu 
been authorIssd for the perlad of waiting." 



5 
A u d & E t ~ p o i n ~ a a t ~ a p r v t ~ t h c W l j l , ~ b g .  

the Minfrtry above, there ;~lnr ratlatha obx--SbeWy, D@&t- 
anent of Farllmwraw Adl.kicwho had fo wdt  7th Juae, 1967 
ta 18th July, 1967, M n  he mulct be po&d a, Ce- d 
social Wellan? asxi B m # W o  Joint Secretsty. The eimdamw gwid 
te b d u m g  Wpsriod arrrovntedto Rs. 3496. 

1.7. h c  Coriunittee pointed out that for pbsFPng of &em WOW 
the rank of Secretary, the procedure adopted by GOvemm&t PI'@- 
vided for the matter being specifl~ally repstted to t& AppointsrS4!lltS 
Committee of the Cabinet, if a posting did not rnateriiWe m t h k .  
Actording to the representative of the Ministry of Home Aff'Bim, i h l s  
had tlimlnated delay in posting. The Committee enquired w h b  
some simllar procedure could not be adopted for appoinYmah to 
higher posts like Secretaries to Government, so that c a m  of the t;ype 
reported by Audit may not recur. The Secretary, Ministry of Home 
Affairs replied "it can be done up to a point. But, a Minister may 
accept a Deputy Secretary who may not be entirely up to his expec- 
tations but who is found suftable. But he would not acfept a Secre- 
Uvry Wh6 lb up to hh eXpectation5n. 

1.8. Asked whether in appointments of this type, the .Ministers' 
choice was final, the Cabinet Secretary replied: "At this level various 
points of view do arise. Compatibility is one of them. The Minister 
does have some say in the matter". When the Committee enquired 
whether situations of this type, could arise in future, it was stated: 
"I would not say a categorical 'No'. . . . . . . .To be frank, I have not 
yet found a remedy. . . ." It was added by the Secretary, Ministry of 
%me Affairs: "I can only say, as the Cabinet Secretary has said, that 
we cannot say categorically that such a situation will not arise in 
future. I can say, with some experience of the last 13 yeara, that this 
is the second case* of this kind that has arisen.. . . . . . . . . . . . .. . . . .. 
We only hope that such a case will not arise in future. We will try 
to do our best to see that such a case does not arise.. . . . . ..At the 
lower levels (below Secretary) we have evolved a procedure whkb 
T hope %.ill prove satisfactory". He stated further- "At the Secretary's 
'level the vacancies are few indeed. As you go lower down the num- 
ber ot vacancies increases. Therefore, it is much easie: to fit in a 
person at the lower level. 

19. The Committee enquired whether cases af thii tvpe would 
aot have a demornlislng affect on the services. The Secretary, Mink 
ltry of Home M'ainr npUed: Yt is certainly something whrch is die 
M n g  rad cannot soy that a case like this win raiae the marale of 

wylccr. Tt may hen mrnt unfortunate direct aa the monh", 
wh&cn mperienccs af this kind will not deter GGV- 

-t ~clr\~nb tram goitq on leave, tht * *Esd "b 
& btgrrM w& pnrcsEd on leave return ta thalr WR It b 
.L 

~ p n u o c P * A c & ( ~ & c r a w ~ a ~ . ~ b i ) .  



oply when an ofacer goes on very long leave, it becomes (IjfBcult to 
make temporary arraugements in his place. 

1.10. The Committee pointed out that "there is in the mfnd a2 
the public a very persietent idea that we have an exam of high- 
ranking ofEcers". They enquired whether it was beeauae ot this that 
Government could not find a suitable assignment for "A". The &re- 
tary, bdinistry of Home Affairs stated that "Government d1.e awcut? 
that there is a general impression that the administration is top 
heavy", but submitted that it was his "considered judgement. . . . . . 
that our administration, if anything, is bottom-heaty and nor top 
heavy". He added: "I have had occasion to make a cornparson of oar 
structure with the structure in several other countries and 1 would 
not say that, compared to other countries, we have a top-neavy str~c- 
turen. The Committee pointed out that there is "a viciuus circle be- 
c a w  e bottom heavy structure requires a top-heavy superlor cadre". 
The witness stated: 

''This question has been examined from time to time. Some 
years ago in the Home Ministry itself we made a dose exa- 
mination of it and reduced the staff at the lower levels by 
about 30 per cent. Of course, we waited until they could 
be absorbed and fitted elsewhere. We stoppea fresh re- 
cruitment so that people could be adjusted nnci did not 
have s feeling that they were not wanted. Per~odicnily we 
make a review and try to adjust people hut I w w ~ d  say thn! 
still there is rnom for a further review and, I think, some- 
t h q  is likely to be set in mntrc n in a systematic way 
while considering the recommendations of the Admhistra- 
tive Reforms Commission". 

1.11. The Committee asked for details regarding the rwc~tnmenda- 
tions made by the Administrative Refonns Commission on the ques- 
tion of s t a g  pattern in Government o@ces and the action taken on 
these recommendations. In a note on this point, the following infar- 
mation has been furnished: 

"The problem of overstantng in the Covcmment o 8 m  has 
been dealt with in the following reports of the Administra- 
tive Reforms Cornmirsfon:- 

1. Report on Finance, Acmntr  and Awttt.- Pur $2 .nd Re- 
commendation No. 15, where it war res~mmrmd#l Out 
propo~pb for additfmad W or crentim of new parbr 
should be conddercsd by an inds;wndaat a g e w  
a wcfl-equippod and well-traldsd S M  Iq%cUcn Vrdt 



2. Report on the Machinery of the Gov0rnment of Indip and 
ik Proccdurea of Work.-Paragraph 119 to 136 aad R* 
cammsndation No. 14. It may be mentioned in b con- 
nection that the Study Team (Doshmukh Study TraaP) 
on the Machinery of Government of India and its P1*oce- 
duters of Work, observed that there were to:, few officers 
and too many dealing hands. In a typicai secretariat 
wing the proportion between officers and the d d g  
hands was 7 : 48. To remedy this defect the Study Team 
recommended the introduction of the desk cPicer system, 
which has been broadly supported by the Actministratia 
Reforms Commission in recommendation N-1. 14. 

3. Report on Personnel AddnWation.-Paragraph 21, 2% 
23, 28, 29, 30 and 31 of Chapter TX and Recc;mmendation 
No. 67. 

4. Report on Delegation of Financial and Adm[nlstratiue 
Powers.-Paragraphs 4 and 5 of Chapter Ill. The 
Reports referred to at items 2, 3 and 4 above are under 
the consideration of Government. The reecmrrendations 
referred to in the Report at item No. 1, narrsly Finance, 
Accounts and Audit, was no! accepted by the Govern- 
ment in view of certain practical difficulties. However, 
the Administrative Reforms Commission has reiterated 
their suggestions in their Report on the delegation d 
Financial and Administrative Powers where they have 
made some suggestions to overcome the difficulties point- 
ed wt by the Government, '"rhjs Report, as already men- 
tioned, is under consideration." Although no general de- 
cision a p p h b l e  to the entire Government has yet been 
taken regarding the introduction of the desk ofiicer 8ys- 
tcm the Department of Administrative Reformv during 
the course of its studies has recentiv recommended the 
introduction of this system in a few organisations such 
as the Police Wing of the Ministry of Horn.? Affairs and 
the ShIpping Coordination and Chartering Organhation 
of the Ministry of Shipping and Transport." 

1.12. The Committee enqdred whether the experience in thebe 
cuss did not indicate that the record of the Govercunent servant 
concard  was nat so good. In the drcumstanas, they MLed whetholr 
Qovmmrnt could not have ?rematurely retired them after @ring 
admitalble terminal benefits. The Secretary. Ministry of FIomo MI 
~rsplfdl"1161*,tbhprOMcmtrnotaboutam~wlhDm~yaotbs 
p.Ftfculrrly good, but about a prwrrrn for whom we we not able to 
W a job. That fir a wholly XorNtoos mWnttme. Wedtag mat 



has pt to be done and systematically done. But the y e  rrhould not 
fall on the man Mthout a job at a particular time". It was added 
that prematurely retiring persons whom Qotnrnrnent are not able t o  
flt tnto j o b  due to the fortuitous ckrumstances of their proceeding 
on leave would amount to "inf?ictfng a discrimin&ory punishment 
on him compared to others who may be equally bad but who are 
kept on, because they have not vacated the posts by going on leave. 

1.13. Tim Committee regret that, due to *lay in fbdbg suitable 
posts of certain ollicers on their return ham Ieavg/deput.tion, 
Government had to incur an infmctous expenditure of abo@ Ra 68,080 
as salaries paid to them for the period of their 'eomprrkory wait- 
ing'. In one case alone, involving an ofacer of the rank of a 
Secretary, the period of waiting amounted to as much as ten months 
and the official had to be paid during this period salaries amounting 
to Rf 40,750. 

1.14. The Committee had occasion to comment on a similar case hr 
paragraph 2.8 of their Sixty-Second Report (Third Lok Sabha), 
Apart frem entailing infructuous expenditure, the recurrence of theqc 
cases dl b v e  a demoralising effect on the administration. 

1.15. The Committee would like effective procedures to be evolved 
te prc~emt repetition of cases of this kind. A drill for tbis pmpow 
is stated to have been worked out in respect of appadntstmnts to 
posts below tbe rank of Secretary to Govsrnmclrt w h  the fur  
that the matter may be brmgbt to the of tbe Appointmanis 
C a d t t u e  of tle Cabinet u stated to have pporSted es a detemnt 
ag&st delays. For appsilftmarts to tbt )svd of tbe Secretup, it 
is the Appointments CoamrftCse of tbe Cabfaat wMcb has to approve 
the app0iabmcnt.s. A procadare will b v e  to be rrorltcd out to 
ensure that all propods us proccratd for a p p ~ v m l  by tbis Corn- 
mi- well br time. 

1.16. Tkn i s  uMW pdnt  ddch the Cammi- w d d  Uks tb 
mentian in this context. There us grounds to I d h e  tbrt 8 number 
of a r g d d a m  aadw Covemment,arry d m  d.il .n tbolr ratb. 
~br~ommttteehrd~atts~t iontotbhm~brkpurrlprr)) ,L8af  
their Xbrctirth Sbport ( F d  Lotr k b b a )  w b  llbsJ h d  goaPtsd 
o a t t h . t . a 8 ? A . o a y e e n s ~ d l b o g l p a r t r ~ l a a s d ~  
h ~ t b n r ~ b 7 t & S b a f M e s c t b n ~ # I t t r l d . l  
d ~ r c b b e t w e a n ~ a d ~  T l a o m m b V  
& I s J i u p r c t & l E U l f b d i C I . l l l b J n r m d ~ t b a n \ o c j w a d ~  
r r b ~ + r ~ r v l d k w - h ~ d l ~ l *  m ~ b h h w  



1.18. In response to a tender for transportation of supplies in 3Y.k 
F.A. &ring 1966-67 a contractor offered Rs. 6 per quintal for Mohan* 
bad-Miao as against his rate of Its. 23.75 per quintal accepted for 
I965-66. The tenders for 1M6-67 were opened on 14th February 
1966 and Analfsed on 31st March 1966. 

1.19. On 17th March 1966 the Director of Supply and 15ra.nsport 
entrusted this contractor with carriage of 6,000 quintals of rice from 
central godown at Gauhati to Miao by 31st March 1986 and pafd him 
at Rs. 30.05 per quiatal (Rs. 6.3O9 per quintal from Gauhati to Mohan- 
barf and Rs. 23.75 per quintal for Mohanbari to Miao). The require- 
ment was based on the indent of Circle OfBcer, Miao for stock piiing 
for monsoon season against which it had already been decided that 
despatch hwn Gauhati to Miao should be completed by 3Qth AprS1, 
1Q66. &tween 2!W and 30th March 1966 the eontractor carried 5,98$ 
qufntels of rice from Gauhati to Miao and was paid Rs. 1.80 lakhs. 

1.20. Had the carriage been deferred till 1st April, 1966 when the 
rrrmrabafRL6perqulatrlmbocomeintoboroa,tbedspartmcat 
could have saved extra expenditure of Rs. 1.06 Wha 

1SI.Ths ~ u a  wsr reported to (hvemment by Auditin &J 
16169; thedr nanuks am awaited ( J B n v  1969). 

1.22. 'Tba CrrjnmUtslb enquid about ths rfocks prWl fh 
~,adiroat~&dbiuch,1986.Thmywarcafnfaz lDadt&ttha 
alrebdlltcarhod91Bl~qrdntpbatrlbcInaocL:atthsdofMudh 
Ma. " " l l l w l C a a m l t b r s J n l o r r w h r t b u S , t h o ~ ~ ~  
d4,0d0qutafillatrfcabobhadrclecriactr~fsoued~Wslllb 
filudr, 1966, putleululy when it had become known at that the 
-9 - --- --- --"~---- -- 
*Ap#ur*rcr n r u r d k s r  cmbwtm, thmgmph 41-4udH ~apmt "Tcfpill), 
rq. 



fhPt the amtractor had oiMd ratem much lower than the cuaaqzt 
rates, The reduced rate would have bscome @ectiw from M AgarYy# 
The Committee enquired whether, in view of W, the aeeJBaq4# 
rice, which actually took place between 25tb March and 80th &I&&, 
could not have Qferred for a few days till A@, saving GOY-t 
thereby an erxtra expenditure of Rs. 1.06 lalrha The CommitSee 
were informed that there were two indents frob the airclc m, 
Bdiao, one for 6,308 quintals and another for 6,000 quintals. Them 
were placed on 5th January 1966 and 15th January, 1966 respectively. 
The latter indent bod been complied with by 14th M m h ,  1966, whm 
the circle oBcer, Miao asked for compliance agafnst his earlier indent. 
The Director of Supply and Rgnsport after reviewing the position 
ordered for 6,000 quitals to be despatched. It was added: "The deci- 
sion to stockpile rations for the monsoon period by March, 1966, 
was taken due to apprehension of breach of communications during 
the monsoon, When the decision was taken, bridges over the two 
brancbes of K h m g  river had just been constructed and i t  was fear- 
ed (as it actuaUy happened in June 1966 in case of one brfdbc) that 
these bridges which were of timber construction mlght not be able 
to withstand the heavy rains and floods. Further, the probiem d 
transporting rice from Miao to the wttlement sites had to be blren 
into account. This transport had to be in small head-loads and was 
possible only in fatr weather. However, looking at the entire matter 
in retrospect now, it appears that the postponement of at least a part 
of the transportation till the beginning of April 1966, would not 
'lave caused any great harm to the regular supply of rations to the 
refugees a: monsoon ganerPlly breaks out in that area 88 l a b  
June.'' 

1.23. The Committee were alsa informed that the case we8 nfw 
red to the Central Bureau of Investigation on 15th July, 196% 
investigation w.as yet to be completed. 



ChAPTEsII , 
bfUWlBP OF EXTERNAL AFFAIRS 

Audit paragraph 
;Excessive o@e accommodation of an Indian Mission abroad 

21. An Indian Mission abroad ie housed in four build- thra 
.of which with effective office space of 51,570 sq. tt. have been taken 
on long lease on a rent of £20,250 (Re. 3.85 l a b )  per annum rmd 
the other one (effective oflce space of 25,943 sq. ft.) bas been taken 
on rent of E 3 7 W  (RE. 6.70 lakhs) per annum. According to the 
acak laid down by Government, the Mission should have only M)m 
4. ft. of effective oi3ce space against 77,S22 sq. ft (after excluding 
the area occupied by gangways, records etc.) the Mission has. 

22. The Mission's surveyors had indicated in January, 1964 and 
.September, I966 that the landlord of one of the leased buildin* (hav- 
ing an effective area of 13,163 sq. ft.) might wish to terminate the 
lease (which otherwise expires by June, 1969) and in that event the 
Mission would have the advantage of king freed from the liability 
(it has under the lease) of restoring the building, on expiry of the 
full lease period, to its original condition. In January, 1968 Audit 
suggested that in view of the surplus of0ce space the Mirpion mfght 
agree immediately to the landlord termhating thc lcssi? qnd, further 
that 9,189 sq. !k of surplus apace in the other rented building ~urren- 
ds.reb Thh would have brought down the surplus of& space h.am 
U1,714 sq. ft to 4,068 sq. it. d t i n l  in a saving of E20.826 (Rs. 3-78 
lakht) par annum. No decision has been taken w, far (December, 
1908). 

!Paragraph 35--Audit Report (Civil), 196@jb 
3.3. The Committee drew the attention of the witnega b the hc!t 

that tha Miroton w u  housed in four buildings, out of which three 
bufWalp (cdlbctive o k  space 51,579 84. i\l) had been ktrn on 
lang louc on r rent of k 3.65 hlh per mum and the 0 t h  one 
(dbdS*e aillco rpocs 26,943 sq, ft) had been h i d  on a rent of 
Rk 8.70 lilrhr pcx umum. The Committee desired to h w  why them 
wu; nrcb diq#rlty in ra t .  The Secretary, Ministry of Extend 
Aihin 8taM tbrt the, build- had becn rented at cXlfferclnt polnb 
of thns 0x1 dUhent tam and con&tlo~.  One of these buildlnm 
%elm@ to the Gawnunent of India. Tbc 0 t h  three buiidtntD 
W r r r k r m l I n l O I Q u d 1 9 1 6 ,  O f t h e # , ~ o f t h a s e ~ a B ~ ~  

I I 



Government owned building which waa at one tiTOe a prisoner-of- 
war camp and it is being ehared. 

2.4. In a note containing further information on the above point, 
the Ministry have furnished the following information: 

Bailding Effective Rent Date of Date of 
office building expiry 
space hired 

Indian House 26.700t Ground rent 25-1 2-27 24- 12-2926' 
(owned by sq. ft. 4 6ow or 
Gomment)  Rs. r ,o8,ooo 

55, Jermyn Street 12,200 [ S ~ o o  or 24-6-48 234-1969 
sq. fr. Rs. I 1,333 

per mnum +3, 

8, South Audlry 9,000 5750 or 25- 12-48 24- I 2-2047 
StreCt sq. ft. R%. 1,03,500* 

pcr annum. 

Bromyud.;\vmue, zy,?oo & 2 8 ~ 0 0 r  ZO-Y-~ 2412-1970 
ACIO~.  sq. ft. Rs. 5,17.860@ 

per annum. 

2.5. The witness also stated during evidence that the Mission gave 
up the building at Jermyn Street on expiry of the lease therefor. The 
Mission have a h  decided to give up the other building at Bromprd 
Avenue, Acton in the next two or three years. 

2.6. The Committee pointed out that, as against the effective of tic^' 
space of 77,522 square feet actually hired by the Mimion, it was m- 
titled, according to the scales of accommodation laid down by Ow- 

*at &c present rate d exchange. 
g a t  the old rate of cxL-Jlangc-pre-dtrulua~ion Re. x ..nl rh, 6d. 
tAn additional space af 4356 sq. i t .  has since bcen crcorcd under ~#wrntl 

floor of thlr building. 



ernment, only to 60,806 square feet. In other wordr, the Mrwlan M 
26,714 rquam feet of purplw acammmhtion. The Canmi- asked 
why enxmive rprcs had been hired by the Mission. The witness 
stated that them wa8 didaculw i t m  tailoring the accoh~nodntion to the 
fluctuating stafl posftfon. In 1947, the Miasion had a stoff conristing 
of 1185 pemnnel After 1947, there was some slight increase due 
to dwelopmental needs, the needs of the purchase and nrpply depart- 
ments and Accounb Ofacers and Financial Advisers who had to be 
appointed. The stafY in the Mission continued to grow till 195647 
and upto 1958 it used to have 1300. From 1958 onwards them bod 
been a very Bteady attempt at cutting down the surplus dab- 
mcnt and pruning some of the unnecessary staff. Aa on 1969, there 
were 738 people b the Mission. The staff in the MIllalan'~ gfiice 
beloaLed to several INhMriee of thel%overnment of Indfa and partly 
to the Ministry of External Affairs, who had the ovmU admbb 
tr.tive control. The W o n  waa recently visited by the InspocQrr 
of the Mfnistry who had gone into the staf? position once again and 
recomm.emded a further reduction in borne of the w m  d 
the asmdated wings. That would bring down the Mfssfon's otaill 
to the level of 500. The witness added: "We hope that this reduction 
will be achieved in the course of the next two or three years." 

2.7. The Committee drew attention of the witness to paragraph 
1.16 of their 46th Report (Fourth b k  Sabha) regarding mrk-Zoad 
studies conducted by the St& Inspection Unit of the ldhhtry d 
Finance and enquired whether it would not be appropriate tbat the 
S W  Inspeetion Unit of the Ministry of Finance should be cntn;lsted 
with the work of conducting work-load studies in the Mission icstead 
of the inspectors of the External Affairs Ministry. The witness stated 
that the &a@ requirements were essessed on the basis of work studiee 
conducted by the Internal Work Study of the External AifPirs MWs- 
try in addition to the studies conducted by the Work Sltuiiy Unit af 
the Ministry of EYMnce. The Mfnlstry of Extnaal ARlrm had its 
own OQM unit which a h  c~nducbd work studies both at baed- 
quvten and in the Missioas abroad. The inspsctton tenleni out of 
the IYtlldOlYI abroad wm a joint inspection-one of the inspsebDt was 
a lQafor olTicer of ths PRtternal AR.ln Mlnirtrp and anotbaa a d o t  
d l l t o a a f t h e M a i r t r y o f ~ .  Wbantmthenaodoiatpsd.l  
owrr~nsntwwiolmd,arpbcW,uoitofthaMintstrgdR~fl'lrr 
..rylf.m. 





3. Minbtry of Education 
Cadwmti- Depart-) - -5. 

4. Ministry of Health 
(Med. Acdv. Department) -I -3 

5. Ministry of Transport 
(Scamen's Welfare Office) - --I 

6. Mlnimry of Twrimn . 
(India Tourism Oflice) - - 

: . Minisuy of Railways 
(Railway Ad.?. Department) . -3 9-1 

8. Ministry of Works, nousing and S~pply 
(ISM) . -9 -40 

9. Ministry of Defence : 
( i )  Amty -IU -2 
(it7 Navy -3 -9 
(iii) Air Force -3 4 

-21 -87' - 
NOTE.--Government's final dccisio~ on these recommendations bas wt 

ya been taken." 
2-11. In regard to the rwlm of staff strength in other mS, 

sions visited by the Staff Inspection Unit, the following padtfOn 
has been indicated: 

(i) Khatmandu 
"Reeomcndutinn regding Action rakcn 
reduction of p i i s  



(ir] Colombo 

Local 
"As mommended by 

h f f  Inspection Unit 

First Secretary . 
Assistant 
Personal Assistant 
Clerk 

LOCd 
Senior Clerk 
Sinhala Translator 
Junior Clerk 
Peon 

(6s -s '  69) . 
Local 

Clerk 

Reduction of the pasts as rccom- 
24 mended hae b m  done in Full. 

So also, is creation of additional 
posts." 

STU (Octokr-Novanher, I 967) 
Repisrar (R-n received in 1968 j I 

Clerk 2 

.4ssistanr . . 2 Puliv implemented. 
Clerk 3 
l)aftnl 2 
I'con 3 

I d i i r - b a d  
FSIs 

December, 1967 M r t  rcceiwd in 
1ysl 

Caunsel lor I 
Registrar 2 
.Asststant 1 
Clerk . 2 

2.12. Referring to :he quvstion regarding excessive accommo- 
dation acquired by the Mtsslon, the witness stated: "Our own d- 
culations which are bawd orr slightly different scale and slightly 
different consideration irldieate only 8,000 square tost, dhSah i a  in 
excess of our requirements. Our calculations an b a d  not BQ 
much an She scales which were l a d  down as guide-llne, In 1954 
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but on practical utiljmtion of space. For example, it would not 
be poadble to take into account certain corridors or certain arau 
which do not have adequate security arrangements as acammo&tfon 
.suitable for of8ces. Secondly, we have certain sections in every 
.Mission which function as secret sections-for example, mmriaecurfty 
room or the cash scction-where the utUisation cannot be strictly 
limited to the demands of staff.. . . . . . . . . . . The scales are to be 
mxognised as guidelines on determining what will be the require- 
ments of a particular Missicn. In most cases our Heads of Mis- 
sions do not have the financial powers to conclude the leases for 
4he accommodation without a reference to Government. A refer- 
ence to Government is required to be made giving full de t~ i l s  of 
the building proposed to be rented. the space available, the type 
of buildings, the amount of space required to be used for public 
.purposes. And it is onlv after the External Affairs Ministry in 
consultation with other Mmistries such as Defence, Works, Hous- 
ing and Supply and others, go into every single details, the GQV- 
srnment approves of renting the accommodation." 

2.13. The Committee pnirited out that accordrng to the Audit 
paragraph, the Mission was having 28,714 square feet of surplus 
accommodation while eccaram y: to the witness, the surplus aceam- 
modation was 8.000 square feet.  The Committee desired to know 
.the reasons for the variation. The witness stated: "There is a 
difference in the sc:lles wh~ch Audit has taken into account and 
which our Mission has ~trkoned. We have gone by U.K. scales 
.of eccommodation rather than those laid down by us here, for 
the single reason that we have a large staff based on U.K. condl- 
tions. I am not suggesting that this is altogether a satisfactmy 
.reply. Tailoring bccornnwaation to a reducing staff presents 
great problems. Ten yrilrs ago we had 1300 people; today we 
have 750 people. We are III the process of reduction of sWF and 
also of accommodatinn. There is a timeleg and that could be incvit- 
ahle to some extent. T'lc have already given up one buildtag 
which had an awn of 12.'!0 aquare feet. That more than accounts 
for the discrepancy that existq today. We have also decided to 
give up another building in Bromynrd Avenue which has m lree 
of 29.700 square feet, This will mean that within the next 2 or 3 
years whcn the stnR will be r e d u d  to the level of 500, accomrao- 
datlon will be rcduccd to the level of 47.000 or 48,000 square feet, 
or 40,000 square f w t  which wIII be just comrnenattrok! with the 
attrR requirements. At that stage 1 hope it will be static but I tha 
situation of tho s t d  is  no longer 8taEic. these corufderntions may 
*not hold god." 



2.14. The Committee asked for a copy of instructions issued bp 
Gove-t layiq down the wales of accombaohation for' em* 
des. &om a cops of these i n s s u c t i o ~ ~ ~  dated 2bth July, 1954, 'the 
Committee observe that they do stipulate that the norms laid down 
will apply "to actual usahie space" not inchding " ake &cupid' 
by caridon, bath rooms, pillars etc." The r.les'greFribed a b  
take cognizance of the needs of the cypher section. ' 

2.15. The Committee cnqwred whether it was not necessary 
for the Mission to have approached the Government for prior 
sanction when the guide-lines could not be followed in certain 
cases for practical reasons. The witness stated: "This matter was 
brought on the basis of the Audit paragraph in 1968. The Govern- 
ment have considered it. Government have in fact seen a point 
in it to the extent that we have circularised to our Missions that 
when a similar situation occurs they should imrnedtately brfng 
the fact to the notice of the Ministry of External M s i r s  for c o d -  
deration and, if necessary, special sanction. . . .The main control 
over renting of accommodation is not exercised by the Heed of 
the Mission but by the Government of India. Government must 
be satisfied that the accornnmfation is such that it meets the  
requiremenrs of a Mission in a particular buntry." 

2.16. The Committee enqulred whether the Government consi- 
dered it necessarv to revise the guidelines for future in view of 
the practical difficulties hcea by the hllssions. The witness 
stated: ''Guidelines mve not k n  rev~sed.. . They remain as 
guidelines. Dec~srons are taken by the Government of IncUa. 
?"here are guidelines to the extent that when a Head of a Mission 
proposes the renting of builhngs, he will follow these pdelfneri 
and decide whether the buildings should be rented or not. Those 
cases where the guidelines cannot be strictly observed, really come 
to the Government of India.. . . . . . . . . We have brought WS 
particular a-cpect of tlzc nrjn-conformity of actual accommodation 
rented to staff requ~rcrncnts to the notire at all concerned. We 
have told them that \ S ~ C I ~ ~ V P I  there is a rfbduclion of std? neceh- 
sitating reconsideration o f  accomrncdntron requirements they 
should irnrnediate!~ br ing  :t to the notice of C;overnment and ~eek 
Covernment'~ approval." 

3 17. The Committee p o i n t d  out that the Sumpyors of the Mis- 
sion had indicated in 19M-65 that the landlord of  one of the Iclusied 
buildings (at Jcrmyn SLrrct 1 might wish to terminate the lea@ 
w!l 4 was expirinq in 1MR and in that event the Missbn ~ l d  
haw the advantage of beir.~ frcr from the liabilitv of rwdtjng 



the building to IG origlnol condition on the expiry d the leap- 
peE"iod. & 1988, the Audit had also suggested to the Missioa &t 
$n view of ntrplus biRce space, the Mfdon might agree imm& 
M y  to the landlard terminating the lease. The Committee 
enquired why, if 'there was muplus accommodation, this building 
was not mrmndered, when Government could have thereby mwd 
also expenditure on restoration of building which they would 
have had to incur before giving the building back to the owner. 
The witness stated that the factor was fully taken into account. 
In one of their letters to the Mission, the Surveyors made W- 
suggestion. The landlord was sounded but he did not c o n k  
what the Surveyors had surmised. Besides no claim was made by 
the landlord for restoring the building to its original condition. 

2.18. In reply to a question whether the lease for the building 
at Jermyn Street contained no provision for its termination before 
expiry of the period of the lease at the option of either parfiica, 
the witness indicated that his information w'& that the lease was 
for a flxed period and contained no provision giving option to the 
parties concerned to tu'minate it earlier. 

ZlS. The Committee observe that the ladim Eigb Cormaisnlon at 
Lqndon is at present boused in three baildingr, two of wMeb have 
been leased from outside parties. The rent paid for the heed 
buildings amounted to £ 34,520 per annum (or h. 6:2 1PLbs). Tbe 
Mission was actually occupying four buildings paying a r e m t  1 
f 43,020, till 1969, when it surrendered one of the buildings om the 
expiry of its lease. The data furnished to the Committee indicr.tm 
that for quite some time, eveur after application of UX. iibkrd accrbs 
of oecommodation, which were at variance with the oflieidly 
approved scales, as well as a progressive reduction in tbe s W m g U ~  
of st& :he accommodation with the Mission has been s~bst.nthrIly 
in,exccss af requircnicnts. The situation could not poscib)J k 
remedied earlier, as the lease for one of the buildingo. which was 
given up in 1969 was for a ftred term. Even then th Mbsbn could 
have explored the polsibility of surnnderiag part of tbe occom- 
madation In another building (at Acton) which it has been M a g  
with ather parties. 

2.N. Tht question of e x n w  mcrommodation has. howww, nora 
assumed greater importance. in view of furtbcr reduetian in tba 
staff strength of the Mission which 15 under the cnatemphioa d 
Governmcni. A team of Foreign Scrvlcc Inspectors who iaspttad 
the Mimian in JuacJutp. 1W9 hnd rerammsnded that CiB poaat~ in 
4rcr ldiruion should ba redud.  This corntitatdo over Sb par 
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a f  the ~nctioned strength of the Migeiarr which ae on ~ 1 s t  M W ~  
1989 was 814. The Committee note that these proposals am mhr 
the consideration of Government. The Cornmittbe would lUre COv- 
ernment to come to an immediate decision on this qwtion,  ao that 
.the Mission may not continue to be burdened with sorplrur & 
an off shoot to this, Government should also explore the possibUlty 
af giving up immediately either in whole or in part, es may be 
warranted, the accommodation in one of the buildings the lease for 
which is due to expire in December, 1870. 

221. The Committee have pointed out curlier that t!re Mission 
%celculated its requirements of accom~rodation on scales which were 
at vuiance with those officially prescribed. It was explained dm- 
ing evidence tbat the Mission employed a large complement of staff 
b.4  on U.K. conditions, and that tberefore, it war felt that the 
scales of accommodation laid down by the U.K. Government should 
-be adopted. Tbe Committee do not consider this a very valid 
reason the representative of Ministry of External Abairs himself 
admitted that "it is not altogether a satisfactory reply*. Tbe Com- 
mit tee bope that Government will ensure that Missions abroad 
adhere to scales prescribed by Government, while hiring accaa- 
modation, doe allowances k i n g  made, bowever. wbercver &ern- 
stances so wnmnt. 

2.20. An important question arises out of the data made nvailablc 
to the Committee in this case. The number of posts recommended 
for reduction in tbe Mission, which i s  relatively one of tba bigger 
misboins ovorsw, amounts to over 38 per cent of tbe 8anctioned 
strength of the Mission. in  same of the otber M h f o a s  also, whidr 
wen inspeettd by the Sta# Inspection Unit, a fairly r u b r t ~ t i r l  
redaction has been nude, on their r e c o ~ d a t i o n r  as wodd a p m r  
from the data given at pages 15-16 of their mport. A doubt dosr, 
-tbtrcfare. nrisc whether otber Missiars abroad also c a m  on their 
r o b  sfidt b excess of requirements. The Committee ha# d d ~  
touched upon this matter in paragraph 1:IB of their Forty-Sixty 
Rcport (Fourth Ldr Slbba). They wmld like Comrnmmt to 
consider a comprehensive review of the p o & h  In all tbe b b r  
missions by an independent agency like the Staff fnrpedion 
of Ministry of Finmct. 

Audit paragraph 
.!?enairs and re-decmation of 'Sun.Hwre'. 

2.23. For residence of the Deputy Hlgh Commlaiow of ladla h 
the U.K.. 'Sun House' constructed tn 1886 woa acquired in 1(Hb !br 



& l3,750. On the boatr of the Misrion'e surveyorrs annual report hu 
1964, the High Cornmisston decided in 1065 to undertake certain 
e m n t i a l  interior decorations and external repairs to h t  building. 
The estimatee for the works were prepared by the surveyors rand 
;teaden called for in March, 1965 and the lowest tender for £1,848 
was accepted. Susequently, on the basis of oral instructione from 
the High Commission the surveyors obtained from that tenderer 
estimate for certain additional works such as redecoration of the 
whole of the interior, resurfacing polished floors and repolishing 
hardwood fixtures. The estimate ( E 1,882) for these additional 
works was accepted and these works also entrusted to that tenderer. 
As the work progressed, further oral instructions were issued to the 
surveyors to carry out more additional works nane of which was 
contemplated in the surveyors report of 1964 on the building. No 
estimate was obtained for these additional works and the con- 
tractor who was doing the original work was asked to carry out 
these works also on the authority of 'variation orders' issued by the 
surveyors. Inclusive of the fee of £119 paid to the surveyors the 
total expenditure on all the works (which were repairs and re-deeo- 
rations) was f 6.2W (Rs. 1.12 lakhs). This was nearly 50 per cent 
of the original price of the building 162.. E13,750. The cost of the 
works for which tenders had been obtained was £1,648 only. Re- 
decorations and repairs for f 4,458 were carried out for which no 
tenders were invited. 

(Paragraph %Audit Report (Civil), 1969) 
2.24. The Committee drew the attention of the witness to the fact 

that the building was purchased in 1946 at a cost of £13.750. On 
the basis of the Mission's Surveyors' annual report for 1961, repairs 
and r4ecoration were carried out in 1965-66 at a cost of £62221 
(&I. 1.12 lakhs) which was nearly 50 per cent of the original price 

.of the building. The Committee asked whether the sanction of the 
Ministry was obtained for excessive expenditure incurred. In this 
connection they pointed out that in para 1.13 of the 42nd Report 
(Third I A ~  Sabha), it had been recommended by the Committee 
that the Heads of Missions should not sanction expenditure beyond 
their financial powers, without the prior sanction of the Ministry. 
Explaining the psition, the witness stated: ' 9 h c  building was built 
5n 1936 and was acquired by us in 1 W  far an amount af f 13,'CtU). 
Despite the bullding having been one of the best archltecturnl 
pieces, thcrr were certain defects whlch came to light with the 
passage of time. The defects were internal . . The conmte  
.... .,."."-----.- -- -.- -- 

* I W k r  flming work mrthr.~ &-2 wMch rrt p t  b o o ~  c)lmo@h mtk 



structure did not allow fully for the contraction etc. of the building 
due to seasonal effects- . . . . . (ahd. . . . . . certa"in &rrosion of the BW 
rods was a h  noticed.. . . In 1957-58, extensive internal re-decAm- 
tion was carried out for the &st t h e .  A& in 1959-60,* -urnail 
re-decoration was &ecYed. h 1964, the bf8dal su\teyoh .S W 
Mission. . . . actually recbmmaded to the ' %libid c o m p r e h d v e  
renovation of the building, as they indicated that this had mt been 
carried out for a number of years. Their recommendations briefIy 
were that there should be extensive repairs to the walls, paint work 
and to the wood work and metal work.. . .However, when this report 
was received by the Mission, due to the then instructions which 
made it imperative that all Missions should strictly curtail their 
expenditure in foreign exchange, the Mission itself instructed the 
surveyors to ask for tenders for a limited internal and external reno- 
vation of the building. There were three estimates received for the 
Ifmited works which had been indicated by the Mission. The lowest 
tender was £1,648 and the highest was £2,707. The surveyors 
recommendation was that the assignment of the work should be 
made to the lowest tenderer. While the work was actually being 
done by the Brm in question further defects came to light. The 
surveyor then thought that it would be in Government's interest not 
to delay the carrying out of these further defects because they said 
that when tbe firm of constructors or renovators were already on the 
job, it would be econom~cal for that fum to carry through the rest 
of the defects which had come to kght. 7'he Head of the Mission 
considered these recommendations and set up a small Committee for 
the purpose. The Cornrmttee consisted of the Deputy High Com- 
missioner, the offfcer-incharge of Administration and the Financial 
Adviser to the Mission This Committee came to the conclusion that 
any further delay in the work of renovation would only result in 
serious deterloration of the building and would also prove highly 
uneconom~cal in the long run. In fact, the recommendation of the 
Committee had the full concurrence of the Flnrincial Adviser to the 
Mission. These items were approved by the Committee and verbal 
instructions were given to the surveyars at the s ~ t c  nut only to expe- 
dite the completion of the work but alw to avoid any extra expen- 
diture whkh would otherwise have k e n  ~rnavoidable if such repairs 
were postponed. In thr circurnstnnces, the prior approval of the 
Ministry could not be obtained but subsequently the approve1 of tho 
Ministry was obtained. The work actually commenced in the second 
week of September, 1985 and was finished in ~1 priod of 18 w*(?cb.~. 
During this period the retomrnendati~~ns made by the Surveyom 
for the continuation of the work of rcpafr and rcnovatlon wtu m* 
-.--- - - - - _ I  -- - I-. *I_ ---- 

*An amovntof L93R waspart uu mjm repain tn rp% $7 and &:U$2-rblo 
in 195740. 
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mined by the local Committee and approved *'u& by the M U O ~  
rubject to the e&o&facto sanction of the .Government. The sanc- 
tion was accorded in 1968 when all the facts had beep ,gone into. 
  he payments were made in 1965, 1966 an4 lM7. A srup of &out 
E4000 was paid in 1985, another sum of £159 in 1965-66 and the 
balance was paid in 1967-68. The point was also made that the total 
cost incurred on these repairs and renovations was out of propomon 
to the initial capital cost. ,The initial capital cost was incurred tn 
1946. The repairs were carried out after almost 20 years in 1965. 
So there cannot be any strict correlation of the repairs carried out 
in 1965 to the capital cost in 1946 . . . . . . . . . . . . It has also to be 
considered in relation to the expenditure that Government of India 
.would have incurred if they had not purchased it in 1946 but had 
rented property for the Mission. The estimate is about 223,200. 
starting over a period of about 20 years from 1946 to 1965. So on 
both calculations we believe that the proposition was a sound one 
and despite the fact that heavy expenditure was incurred on repairs 
and renovations, Government had a commercially sound building in 
3heir hands." 

2.25. The Committee pointed out that the entire work was EIT- 
ried out piecemeal. Heavy expenditure was incurred in excess of 
the normal authorities of the Head of the Mission without the 
prior sanction of the Ministry and the expenditure so incurred was 

later regularised by erpost-facto sanction of the Ministry. Tbe 
witness stated that such a procedure was in the inkrests of Cov- 
ernment as a whole, because the surveyors had themselves pobtted 
out that sooner or later those defects would have to be rectified. 
Government had taken a decision to carry out only partial repair 
work in the imperative needs of economv at that time. When tbe 
work was actually commenced graver defects were pointed out, 
which it was thought, undesirable to postpone The Head of the 
Mission who was the man on the spot, therefore, in his best judge- 
ment. in the interests of the building and in the interests of the 

Government as a whole agreed to the recommendation that the rest 
of the work should also be done despite the then i~+!ructions Fat 

axpeindhre dawn to the utmost extent. The normal 
maintenance expenditure had been laid down as 2.15 per cent of 
the capiM cost of the building. Within that permissible 1 M t  ut- 
pendfture can be Incurred by the Head of the Miasion fot n o r 4  
malnttnmee. The total expenditure included two Items, La, one 
waa I mrvidng charge of f 384 and the other was an Item af 
f 543 on the flacnlng which w m  within the corn- of the 
Mimion itmlf. The Head ad the W a n  taDk the dew fn the 



interest of Government. He was not strictly complying with the 
rulea and regulations which require the prior apprwnl of Govern- 
ment. The overall interests an?, in fact, the guiding consideration. 
Government was satidled that in the ultimate analysis, repairs 
were carried out for the proper maintenance of the building and 
accordingly sanctioned it. 

2.26. When the Committee enquired about the major defects. 
noted later on, the witness stated that the nature of the defects was, 
essentially in relation to dampness which had penetrated into the 
structure of the building. There wag also on attack of dry-ret in 
the wood-work of the building. The corrosion of the steel rods 
had been indicated by the surveyors in their report, but the inner 
attacks of dry-ret in the wood-work and the dampness as such had 
not been anticipated in the earlier report of the surveyors. That 
was thrown open when the work of repair and renovauon of t h e  
building was being done by the firm of contractors. The work was. 
commenced in the second week of Sqptember and the contractors 
had hoped to finish it by the end of October. Due to leakage O f  
water into the walls, they were wet. As a result of that the rede- 
coration work had to be held up till the walls were dry. A h  some 
of the fittings which were initially installed in 1936 had been found 
to have been damaged and leaking and required replacement. So 
to some extent it was clear that these defects wcrr discovered 
while the work was actually being done and to some extent also 
the defects were known before the work commenced. 

2.27. The Committee asked fca details of the work done. The~e  
have been furnished by the Ministry of External Maim and are 
indicated below: 

i fender for cxtcrnaf work [1%8 

The details of internal worb, other extra itemr and flaw mxm- 
tions are indicated in Appcn<lLceil I to Rl to tbb raport. 
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2.28. The Committee enquired when special instntcth~ w t r r  
issued by Government to the Adislrions abroad to effect eoonomy b 
expenditure as a result of emergency. They were infomasrd thr% 
instructions in this regard were issued in December, 1965 d thrt 
these fnstructions were received by the High Cornmission after ths 
work had be= started on' Sun House'. The instructions to the SW- 
veyors had been issued earlier in August, 1965. 

2.29. The Committee pointed w t  that estimates for the w o r k $  
relating to certain es5ential interior decorations and external re- 
pairs to the building were prepared by the surveyors and tendem 
were called for and the lowest tender for £1648 was accepted. The 
othe woks viz. redecoration and repairs were carried out to the- 
extent of a4458 on the basis of oral instructions and wlthout fnvit- 
ing tenders. The Committee desired to know the reasons for the 
departure from the normal procedure of calling for tenders. The 
witness stated that the initial tenders were called for only the in- 
escapable work. Subsequently while the men were on the job, 
additional work had to be carried out. The Head of the Mission 
thought that the hcst ;:.a:- t n  cut out delay and also in the overall 
interests of econornv vias to set up a small Committee composed" 
of two or three officers to go into the ~ t e m s  and assess the reason- 
ableness of the anmints quoted and to sanction it on the spot. 
The witness further. added that the surveyors had pointed out 
that in the very first instance when tenders were called for, there 
was w r y  wide dspariiy. The lowest tender was f 1648 and the 
highest was f 2707-rime than one and half times They had also- 
indicated that i f ,  at :hat stage tenders were again c d e d  for, 
there would be no guarantee that it could at all be done within 
the amount quntod by the Arm that was working on the limited 
renovations 

2.30. The Committee note that an expenditure of about f 6,lW 
(Us. 1-13 l abs )  was incurred in 1965 on the renovation of tbe 
midance of the Deputy High Commissioner in London. Tbe work 
w u  started on an assessment wbich put tho cost at f 1.W Repairs 
of this order were considered essential in view of the eoMtitioa d 
the building. Howevut, by stages, the scope of tbe work was pro- 
(~rsrrively increased till it amounted to about f 6,lOg. It war stated 
by tbe represaatative of Ministry of External Affairs t b t  the 
magnitude of tha work ineru.1K0, because more and mom ddects 
tomb to notice u tba repairs prgasssd and it rw ecvplUsed 
mdednbb to post- tbers i t m s  of w& Tbs OsmmW, bon- 
war, ebrsrvo hpm tba deWs ot the s~pplamantuj d camkt 
# t t b a t U l l , b o l L d t b s w o r k r a l r t b d ~ d ~ r r i ~  ltaaalBPr 
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&ring Uaew bathroam suite", c o n s t m c t i ~  Uldteben &it in recsrr 
.below whdow", "installation of bookshelves", Uchh$hg cdlour d 
@aiatwmrk to window#"' fitting "formica topsN or redecorating "cooks' 
bdwm an& W.C." str could hardly lm considered v t i a i  items 
of repah arising ou't of the bid condition of the bud&. 

2.31. *e Committee see little justhation for public funds being 
expended in this manner by Missions abroad for provision of super- 
.&was rmenities In this case, the vdue of worka executed witbout 
calling for tenders .mwnted to thrice that of tbe original work, 
Moreover, the expenditure was incurred by the Mkdon without the 
requisite sanction of Government who regdarised it ex-post facto. 
The Commitbe would like Government to issue instructions to the 
Missions a h d  to exercise utmost prudence in expending public 
finds, so as to avoid recurrence of instancas of this type. The pro- 
cedure prescribed in @ mattex of sanctions to expenditare should 
.dm be sunpdody adhered to by t k  



C ~ ~ A P T E ~  m 
DEPARTMENT OF PARLLAMEhTARY AFFAIRS 

Audit Paragraph 

~ m e n t  Deputy Chief Whips 

3.1. On 12th December, 1967, ordcrs were issued by the President 
appointing four Members of Parliament as 'Government Deputy 
Chief Whips' in the Lok Sabha, Rajya Sabha and Informal C O W -  
ta tive Comrni tteea 

3.2. In May, 1968, Government issued orders granting to each of 
the 'Government Deputy Chief Whips' salary of Rs. 1,650 per month, 
in lieu of the monthly salary and daily allowance which as Mem- 
bers of Parliament they are entltlcd to reccive under the Salaries 
and Allowances of Members of Parliament Act, 1954. 

paragraph No. 132, Audit Report (Civil), 19691 

3.3. During evidence the Crmrnittee enquired about the appso- 
priateness of Government regulating by an executive order the 
emoluments payable to Deputy Chief Whips. They drew the atten- 
tion of the witness in this connection to the opinion expressed by 
Ministry of Law that while there may be "no legal impediment" to 
Deputy Chief Whips bang givm salary by virtue ot an executive 
order, i t  is a diff~rent matter "whether from the point of view at 
propriety this course need be adopted or the law should be amea& 
ad." The Secretary, Department of Parliamentary Maim explalncd 
the position In regard to the issue a n n n g  out of the Audit perr- 
graph in the following terms: 

Thtv scvond p i n t  is  this Evvn asstrnarng that  they perfam 
CoWmmcnt functions, wh~thw thrm is m y  line of demu- 
:at:Gn ktwren tlw yr\r\j functinns and t h ~  Clovctnmart 



functions. This becomes important if we make paymeat 
to them from the Consolidated Fund. 

Thirdly, assuming that they do perfom Government func- 
tions and aiso that there is such a line of deanarcatfan, 
still, whether it is within the competence of the Union 
Government to make them payment by an executive order 
and not by legislation. 

In order that I may be able to a m - e r  these points satisfacto- 
rily, I would like to gwe you briefly the origin and growth 
of the of3ce of the Government Chief Whip. Before the 
Indian Independence Act came into Zme, an o&er of 
the Le@slative Department used to be nominated to the 
Indian Legislative Assembly. He was responsible for the 
m n g c m e n t  of Government business before the House, 
and generally assisted the hon the Leader. He main- 
tained close contacts on the one hand with the hon  Mem- 
bers in charge d the various departments of the Govern- 
ment and. on the other, with the hon. Speaker ud the 
officers of the Legislative Assembly Department. 

With the coming into force of the Indian Independence Act, 
1047, the oflPcials ccased to be nominated to the legislature. 
Heme tbe functwns which t h  ollidals used to prfonn 
devolved upon the Chief Government Whip who was fp- 
itially not remunerated by any extra salary or aIlowmce 
It was. however. subPquentlv felt that it was unfair to 
call upon the Cl~ief Government Whip to continue fo 
shoulder the add~tiollal r q n s l b i l i t p  wi thwt any m u -  
nerat1o.l On the analow ctf the practice ohtaidng in the 
House of Commons, 'the Chief Cwwnment Whip nrcr, 
therefore. r1mgnatt.d as S e r r t a r v  to hnn thp Leader of 
the Constituent Asxcmhly (L.~tslntive) by an e x m t i ~  
mder ;ma was riven a rnrmthly salary of RS 1.m p b  a 
motor-car ~11?rw:il*lr~ of RS 280 prr rnnnth with effect from 
!st February. 1948 This was in lieu of the nllowmcca 
he was cntit!d tn as a Mmnher nf thc Conrrtfhrd 
Assem bl y 

The functions ass j jpd to him wcsr the following: 

1. To arrange G w e m m n t  businem before the Hw. 
2. To maintain liaison twtween the hon. Ministem mil the 

other members of the House in relation to otlldrl a d  
mkomcial budnw before the ltgfsleture. 



1. To maintain contact with the hon the Speeka and tb. 
Leghlative Assembly Ckpartment in relation to Gottenr- 
ment business. 

4. To arrange priority of Government business in consu?'3- 
tion w ~ t h  the hon. Ministers concerned and the Mini- ,.y 
of Law. 

5. During the non-session period, to attend to arrangernentr 
connected with the holding of meetings of the various 
Select Committees in consultation with the Legislative 
Assembly Department and the Ministries concerned; and 

6. Generally to act under the directions of the h a  the 
Leader. 

In October. 1948, the Government Chief Whip and the Secre- 
tary, Lok Sabha, dunng their visit to London, met the 
Rt. Hon. Mr. William Whitely, Government Qtief W@ 
and Mr. Charles Harris, Secretary to the Government 
Chief Whip, House of Commons, with the object af ga* 
ing first-hand information abaut the actual orgonisatirm and 
working of the Chief Wh~p's oflice in the United K m g h x ~  
Verbatim proceedings of this rneet~ng are avaihhle 
These proceedings amply prove that the Government 
Chief Wup In the Uruted Kingdom is entrusted wftli 
many important Government functions. In the words d 
Mr. Whitely. 'The Chief Whip is the Government's Man- 
aging Director in the Houstx of Cornmaas. He b tbr, 
Prime M,nwbr's agent for w i n g  that Gwwnment 1- 
latjve programme is put through the Comrn0~18'. 

In view of the growing ~mportance of the work allotted to thr, 
Covc.rnment Chief Whip in India. he was given the status 
of ir Minister ( f  State on 14th Dccembcr. 1948. 

Tn thr* light of thr ~qformqtion cd lec t id  during his Wt tD 
1,ondcm wfcrrcd t o  n h w  the Government Ctiief Whip 
recorrltd t i  riotc nn 14th Dwrmbcr, 1M8 rontnining a pro- 
posd for tho- crclatlnn of a q a m t c  nfllcc for the - 
mmt Chief Whip and crntrxlisation therein of work &at 
in# to monupnwnt nf prliamentary business in tbs 
Hnuse . . . . . . . . With OH 
nnncunncc of the NinistsZ~% of Law and F'inance, a nuc- 
 leu^ oiRcc w&a crertrrt in the Ministry nf Law for the ollb?r 
of the Cavernm~nt Chfcf Whip an 28th January. 1940. 



On 16th May, 1949, the following notificattan was itsued by the 
Govgnment of India, Ministry of Home Affairs: 

'The Governor-General is pleased to announce the cmatiar 
with immediate effect of a Department of Parliamen- 
tary Affairs under the Minister of State for Parliamen- 
tary AfFairs. This Department will take over from the 
Ministry of Law the work in connection with the func 
tim of the Government Chief Whip and other Parlia- 
mentary Affairs.' 

This will clearly indicate that the Department of Parltamm- 
tary Affairs under the Minister of Strite for Parliamentary 
Affairs was created with the specific purpose of taking 
over the work in connection with the functions of the 
Government Chief Whip.. . . . . . . 

In view of the increasing pressure of work of the Government 
Chief Whip, who was also the Minister of State for Parlia- 
mentary Affairs. two Government Deputy Chid Whipe 
were appointed, one for the Council of St:rtes and one for 
the House of the People respectively w.e.f. 20th August, 
1952, to assist him in his duties. Since they were to d s t  
Government Chief Whip in his governmental functionr 
and since the latterVs functions had already bcen demar- 
cated by giving the Chief Whip the status and designatfan 
of Minister of State for Parliamentary APFairs, it was nat 
considered necessary to five them a sep~rs te  desl&nrtSon 
to demarcate their governmental functions Whfle c o d -  
d d n g  the quation of emoluments t n  t)?. s r  C o v m e n t  
Deputy Chief Whips, the Minister of Pnrlinmentary Adlsf?~ 
made a specific rcrferencc t o  the Minister of Law enq* 
ing whether it would be ncccs-rl; to intrnduce a BU1 fn 
Parliament authoriginq payment of such rmoluments. The 
then Midstrr of Law rrpliwl on llrh October, 1952 
that apart from the questro?? I. f rr*movd nf mv dtaqwu- 
fieation which they might nthm*ir;r ~ncl , .  cn the gtound 
that thev W O U ~ ~  h-)ld an O ~ C {  of profit under the Oav~m- 
mcnt, he saw no reawn why ;r Rill sho~litl be nllceesary for 
the appointment r f  Covcrnr v n t  D ~ p u t v  Chief Whim 
lfiving them any crnaluments Acccnrdin~ly. the PrcVCn- 
tion of Disqualification Act. 19W was mitably mmdd h 
J a n u a ~ .  IS4 to remove the disqualification. T h e ,  
vrrith the concurrence of the Ministrtrs of I s w ,  Hame .nd 
Flnance, the Government took a dscidon on 13th Octokar, 
1954 that Government Deputy Chid Whip8 rhould be 
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givm the same privileges and amedtiea as $ere .udwcd 
to Parliamentary Secretaries, but that no separate entm 
tafnment allowance need be given to them Thus, tho 
Government Deputy Chief Whipa continued to have the 
same privileges and amenities as were allowed to the 
Parliamentary Secretaries from the year 1954 till 31st 
March, 1968. I may add here that the privileges and 
amenities to the Pwliamentnry Secretaries a t  the Centre 
have all alorlg been regulated by executive orders and not 
by legislation. 

After the Fourth General Elections the party composition of 
the Central and State Legislatures changed radically and 
a general feeling grew that it would be necessary to idid 
the cooperation of various political parties to a much 
greater degree for the smooth and efacient transadion 02 
Government business in Parliament by strengtheafng the 
Whips' organisation. This feeling was reflected in tbe 
foIlowing unanimous recommendations made by the Sixth 
All India Wh~ps' Conference held at Simla in Oetoba. 
1967: 

T h e  Government Chief Whips of the StatesNnion Terri- 
tories s h u l d  be Ministers of Parliamentary Affairs as 
in the Centre; the Government Deputy Chief Whips 
should be either Deputy Ministers or given the s t a b  
of Drpvty Ilinistrrs: the Chief W!lips of the recopised 
Opposltmn Partics in Parliament / I , e ~ s l a t u m  should ba 
given fnc~l~tlcs nq available to Ikputv Ministers; and 
the  Rr . rw.? l  @positron Groups in Parliament/Le&la- 
t u r w  shnuld be mven the facilitirs 8s a m  available to 
Pnrl~nn~rntnrv Secretarim. Suitable facilities should b, 
pmwW ti7 Whtps of different parties in the Mesmpotl- 
tan Council also! 

It was dccfded to imnlement this mommendation by stom 
The flrst stacy of the recommendation already stoad tm- 
plemented at the Centre and was meant for the Sbbr, 
Aftcr cconsidcring all the aspects of the matter and ritrrr 
prolonged discussions with the various Ministries, Omt- 
crnmcnt took a decision on 10-5-1968 to raise the stnturp d 
Covcmmclnt Rrputv Chief Whips tram that of Pudia- 
mtntary SFcretarim to that at Deputy Ministen at* 
~ ~ n d l n ~  emalumenb and f d i 2 b  with m e  mbQr 
modllk.ottanar The above step was tahm bp 1 ; ~  

o r b .  



now briefly explain Government's stand reSPrdinJ the 
correctness of this step from three ~ b - c o n s t i t u t i o n d  
and legal angles and propriecty. 

Taking the constitutional aspect first, the relevant article of 
the Constitution in this respect is article 102(1)(a) which 
reads as under: 

'A person shall be dsqualified for being chosen as, and for 
being, a member of either House of Parliament: 

(a) if he holds any office of profit under the Government of 
India or the Government of any State, other than an 
office declared by Parliament by law not to disqualify 
its holder;' 

Since by section 3 (b) of the Members of Parliarnent (Prcven- 
tion of Disqualification) ~Zct. 1959, the office of the I3eput.y 
Chief Whip is not disqualifying its holder from being a 
Member of either House, this constitutior.al bar docs not 
operate 

Coming to the legal ~spect.  p:-~<rr- to t,llrlnc n tlt.cr51on In this 
matter a specific reference was made to the Ministry of 
Law,  enquixing whethcr In thr. event r - l  gcrvernmcntvs 
approval to treat the Deputy Chit-~f i V h ~ p s  on piar with 
the Deputy Minister. any amendment of thct .4ct would 
be necessary or whether ; ' ~ e  o b j c ~ !  coulr! hc arhicvcd by 
lssuing an execut~ve r!rJer Thp IAIW Mins t rv  23ve the 
categorical advice that there wari no legal impedirncnt to 
Deputy C h e f  Whtps bein? gwcn the sarw status i t i  the 
Deputy Ministers regarding the pnymcn? of  snlari~s and 
allowances. 

I will now bnefly deal wlth the praprwty aspect. CSne p ~ h t  
raised by the Accountant-Gancrel about pnlpnety is that 
a Member of Parhament is bemg pad out of We Consoli- 
dated Fund more than what the appcrtarning Icgislntion. 
namely, the Salaries and Allowances of Members of Par- 
Parliament Act, 1954, pmvldes. Thia Salaries and Allow- 
ances Act makes provision for ptlyment in regard to duties 
of Members of Parliament in the House, or In the Cornmlt- 
teca or work connected therewth, but it dbes not prevent 
the Government fmm assigning work to Mambern of Par- 
liament and mnldng payment for that. An you are wtd 



aware, from time to time Government appoint Members 
of Parlfamcnt to various golternmental committees rrnd 
pay them for attending those committees. These are decid- 
ed by executive orders issued by the Ministry of Finance 
from time to time. The only care that has to be exercised 
therein is that it should not attract the provisions of the 
Constitution disqualifying members from being Members 
of Parliament.. . . . . . . . . 

The other pomt about propriety aspect 1s whether these are 
essentially party prxts I have tr cd to explain the pod- 
l:on both in thc Uni t td  Kingdom and in India Essentially, 
they are not. 

The third propr14y ;I.;)-(.! is whether Governmrnt was tqing 
to do something bch~nd the back of Paellament. I \mdd 
very respectfully suhrn:? that the Go1:crnrnent had not 
done anything behind the back of Parliament. I would 
have pleaded gu'l ty t :'I:): charqc ~f wr: had not acrcepkd 
the suggestion mnclc bl, tlv. 12rcquntnnt Gmeral in his 
very Arst letter, wherein he told us to the effect 'please go 
In for suppIernmtar\* ri-.*.inndc fc r qrnnt\ lor tills purpose 
and a1.w open n wp;i-st$ 6.ub-hrn{? v:!:~c.'i w l l  r-'carly tndi- 
C R ~ C  f h ~  S Z I I R ~ ~ C S  y y * t > ? r  : 150 I; - . c r n ~ n ~ ~ ; +  Denuty C h i 4  
Whips' We have aqrwd to this suggest~on and the sup- 
plementary demands did attract the attent ion of Membcrs 
of Parliumcnt As a m~*tc-- of *:lrt Sir. ;IS vnu ar.0 well 
aware. your distinguished predecessor moved a cut motion 
and ralscd m r n p  obicrtitm Whim the hlinster met thohie 
obiectlans in his rep'v the House was pleased to throw 
out that cut  motion x l r l  thr* 1 iousc ar2rt.t.d to thc demands. 
So. those supplementary demands became part of the 
Appmpriatkm Act We hd m intention ut dainq anything 
behind the back (if P:rl:nment, becsuse this xas s u p  
ported by the parties both at  the Centre and in the S t a b  
There is no qumtion of t w n g  to do some thin^ behind 
beck of Parliament 

* * 



All India Whips' Conference should be implemented in tabo 
grid that suitable legislation should be brought forward 
for this purpose. I hope this will satisfy the Auditor- 
General ah." 

3.4. The Committee feel that i t  was highly improper for Govsnr- 
ment to have issued executive orders fixing ad hoe the emolumentr 
payable to Government Deputy Chief Whips. These orders virtually 
equated Deputy Chief Whips with Deputy Ministers, though Govern- 
ment were fully aware that the Salaries and Allowances of Ministerr 
Act, 1952 does not recognise such an equation or authorise such remu- 
YKRation. 

3.5. The Deputy Chief Whips are Members of Parliament and 
their entitlement, in tbe normal course, is regulated by the Salnriss 
md Allowances of Members of Parliament Act, 1954 and Rules made 
thereunder. If Government wanted to remunerate them on a bas& 
dilFemnt from that laid down in or under this Act in consideration 
of their discharging certain functions, propriety required that they 
sbodd have broaght the matter before Parliament through suitable 
legisla tioe 

3.6. What is particularly regrettable is that Government sbauld 
have cbosen to issue executive orders on the subject even after the 
Ministry of Law had indicated that in the intereats of "propriety" 
Government should enact legizlation on this subject. point in^ out 
that "there is no legal impediment to Deputy Chief Whips being 
j$ven the same status as Deputy Ministers". one v k w  expre l id  in 
tbe Ministry of IAW stated that "the proper course for implementing 
tbe proporal would be to make witahle amendments in the Salaries 
and Allowance of Members of Parliament Act, 19W" It wsa alw 
"recalled" in this connection "that on an earlier occasion this Ministry 
(Ministry of Law) had advised that provision% for facilities like 
free furnished house, f ree  telephone and daily allowanct on duty given 
to Deputy Chief Whips should be made by making suitable providan 
in the Salaries and Allowancm of Members of Puli.msnt Act, Iffl, 
and not by an executive order," 

3.7. Whlk deprecating whet has been dime, the Committaa 
that Government have since decided to b r i q  torward suitable I& 
lation befan Parliament to corer all thaw mat t tn .  Tba Cammttbe 
w d d  like this to be done without any further delry cu, that hrtm 
pa~lnenta da not c a n t b a t  indeflaitelp without speellle P i t l i u o e o w  
.atborilmtion tbsrallor. . . 
N m  Dmm: 
April, 4th 1970 ATAL BIHAW VAJPAYEIG, 
ChdG 14th 1892- (S) Chairman Publfc Accouhk Cmmit#r. 



APPENDIX I 
06tmJs oj I n t d  Work ar on redecoration of Inrm'or rourjL:cing qf Polhhd 

J k w s ,  a d  rcpo l i sh i~  Hardwood fi~tures carried out in the bd- 
"Sun Howe" (1881) 

(Rrf. para 2:27 of the Report) 
Hombcrt & Flint 6, Lincolins Inn fidd, a d  

g Stone Build-g, London. 
24th A u w ,  1968. 

Repolish fined unit . . . . . .  26 9 0 

Repair and repolish fitment . . . . .  17 8 6 

Kitchon 
Redecorate . . . .  . . 
Repolish cobinns . . . . . .  
Wdl tiling \xlow frcmt window . . . .  
Renew sink waste (Provi~ianal) , . , . 



36 

Clsrmms Cupboard . ,$ ah. d. 

Redecorate . 4 0 0  

adjoining fast 

Redacoratc 21 10 o 
Repolish skininp . 2 2 0  

Redecor at c 67 10 o 

Rcpnlisb skirtings r 14 6 
Repolish No. 6 doors . l i  c7 

Main Bedroom . 
Rcrtecorat c 2 I; 

Rcplish fitting undcr ~ indou  . 16 13 6 

Lobby Bedroom,'Ba~hroom 



Resilver mirror6 (Provisional) . 
Resurface block wall linings . . . . r 
Renew low-lewl W.C. mite . 

Bedroom 2 (Drem'ng Room) 
Redeooratc 
Repolish wardrobe . 
Repolish two units inside and out . 
Repolish drming table . 
Repolish bcdvidc cabinct . 

Bccfroonr 3 (Lcft F r a r )  
Reclewrut e 

Second W.C. 

Second Borhrimn 

R tlrc Ic\cl of the wall t111ng and redecorate . 

Lining t o  wallr. if nquircd, allow 5w sq. y& 
4341- per $4, yd. . 



(Ref. Pam 2.27 of the Report) 

Details of 9551- 

Cuthben Lake & Clapham 9, Stone Buildings, 
Lincoln's Inn 
London 

30th November, 1967 

Installation of hooksiulves as authorised in your later of 
25tb November, 1965 

Additiod charges in respect of changing colour of paint- 
work to windows as advised in our letrer of 29th 
I-&, 1965 

Additional worb as confinnod in our letters of 21s Jdy 
ond 19th Aug. 1966 . 

Repairs to asphakc rmfs include major repain to main 
roof 

Repair of south-wm asrner duc to dcfeuivc rainwstcr 
pipe 

Camplady stripping soffit of halconp to lcmgc & 
re&corating due to breakdoun of old drcorationn zia 
rcponed in our lerter~ of 21et July and 19th Aug., 
1966 . 



' Addlrional worb as in structed in your lcna of 4th 
April I* end confirmed in our letter of 7th April, 
1967: 

Repairs to cloaluoom shower fining & tiling . . 
Redecorations in g u e g b  bedroom . . 
Rcinnatemcnt of decorations to lounge . . 
Additional works in acco~dance with instrunio~. given to 
ue and the contractom on bite during progress of works : 

Main Bedroom 
Strio and repolish invalid tables, disconnect well light over 

bed and nenl off, and take off headboard from bed and fix 
pelrnct . 

Main Baihroom 
Axtra mt of retilingwall band ancillarv work, as instructed 

over and above work indudcd ir estimates 

&krormr No. 2 

TJc out cupbo~rd and make good. rc~ai r  of ~ o p  u m e  
and mma to airloct in hot water p i p  to sink m&cnn 
pclmet 

Bnrr amt in retiling bathroom in lieu of wak indudai 
in enirmrtca and provision of plate glass rhelf, bathroom 
cabinet end toilet roll holder 

Exm for h m p g  bilk p p c r ,  repainting aalls drfkrrnt 
mlour, malilng p x l  dcfeaivc \tcccltr? &or mc! taking 
off all cupboard door. , e d n g  end ref xing end yrovid- 
ing moulding to pelmet 

CbcJn- 
Tuk down dr1m MJ. m k c  god mri fit differart mirror, 

tuke &wn rxw! htmk ilnil twck\xwd lm#x pod  md fit 
new backboard and hooks. supply and fix p 
to tg of ~NSWCS rrpcnina, rtnw p c  n I""""" am and 
provide ncw b u l ~ r u r m ~  cabinet urd tala a l l  h o w .  

KiiaL*r 



E r b . 6  
Take out 2 No. doors and assigt with gositioniay of  

refrigerator 4 4 0  

h cost of work to sink unit including addhioral 
repairs to pipework where defective over and above 
approximate estimate and cash,: in pipes on floor . 29 18 3 

Take off doors to ease after floortiler. . 13 ro o 

h o v e  television aerial and make good . 2 7 6  

I@ addition it wa necesmy to carry out extra warks 
m d l y  to obtain a satisfactory finish and details arc 
given as follow : 

Bma cast of window repairs above provisional sum 
included in estimates . 27 6 g 

Rebed additional coping stoaea and renew extra aronca . rz  15 o 

Extra am for chimney stack repairs over and above 
spadfication 21 13 o 

Bxtm making good to wall aurfaes prior to redcmra~irq 
due to r d n g  for rtinfmcanmt . . 100 o 0 

Dampproofing to retaining wall . 25 o o 

TUTU . 955 0 0 - 

HUMBERT & FLINT 6, 1,incolr'r Inu 
Field, 
md 

9. stone BUrJdinlen, 
1- 

16th November, 8965 

V.O. I Take down minw and M n g  nhlc unit 
Badnxnn 2, fit mal l  mimw & provide t r 
rplarh- 9 8 3  

Provide glarr shelf Bebosn No. 2 3 8 0  o 



Take down mirror in Main Bedroom and make 
goodwall. CutchasesforandmPkegoodafi~ 
elacbiciaa . . . . . 

Y.0. 2 From 12"X1zW ventilator in store cupboqd 

Extend wood casing to chimney breast and 
provi& moulded supports for mantel . 

v.0. 3 Cota  fractured wall in Bedroom No. 2 Polish 
terrazzo to  staircase 

'V. 0. 4 Hack off and renew asphalte to store roof and 
roof over addition . 

Form R.W. Channel at rear of Lounge 

Pmvlde end fix new bath room suite . 
Cut down cupboard door in lobby and form 
mullion . . . . 

Fit 'Formica' topsto units in Main Bedroom 

Fix white w e d  tiles to Kitchen v.ab f m  
right of entrance dm!, around window wall 
and Subh m arris adjoining Servery door 

Providc 'Hygau '  cupboard fining twtwta 
& and sink . . . 

Cmsmucr Kitchen unit in rnrss below 
W i Q d m .  

Providc glpM shell' in Lthmom . 



(Rtf. Para 227 of riu R a p t )  

J. W. SWAN & Co. Ltd., $2, BLOlLOM Rwd, 
London, 

9th September, 1965 

Spbcifiurrion To uplifi existing floor covering and to bu@y end lay on ova all 
streed of latexjcemcnt to provide a srutable surface for om 
material. To supply and lay materials as detailed below. 

Atsrr. Best B e d r m .  Drcssing 6 Condiw 
6 A i c a  

L r q  d 
Armstrong's Cork tile 12'xr2'x3l16' 

waxed ftnished. 

Annstrong's vinyl adon "Catilian" ti& 9' xg' 

Amstrong's shect vinyl "P8tricianN colour 
86or1.q~quareysrds @,[s . 2 . 0 0 0  

Wcuhroom and W.C. 

Armmrtmg's CoTk t i l t  lz * X  12*~3,'16* 
aan finished 8 square yar& @d+i- . 27 12 0 



Area a Corr~dor First Floor. 
Dcdgn Armst rong's cork tiles 12" x 12" x 3116" Medium shade l$ 

laid to Best Bedroom and Dressi:..g Room. 
Price To uplift existi g floori g a. .d to supply and lay an overall 

scrted of lator!cement. To supply a. d lay Cork tiles as 
above and to supply ;:nd fit one Fmodo aluminium nosing 
to top tread of stairs. 
or the sum of - L43 2 66 

Total &550 I dd* 

*A sum of L542'- was paid to the firm. 



APPENDIX TV 
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I Millistry of Home Att'airk The Committee regret that. due to delay in finding suitabie 
i'osts for wrti~in otlicers on tticir return from leaveldeputation, Gov- 
ernrncxnl h : ~ r t  to ir1r.u. infruclur,us cx~cnditure of about Rs. 68,000 
as salaries paid to them for the period of their 'compulsory wait- 
ing' 1.1 one cwv alone, involving an  omrer of the rank of a 
Secretary, the pc1:ncI of waiting amounted to as much as ten months 
and the omci:il h x i  ti) hc  mid during this period salaries amounting 
i(~ WS. 40.750. * 

, 

Thp Cornnlittcc. had occasion to comment on a s i m ~ l a r  case in 
1ura;:;lph 2 :; ~ 1 '  thf.1. S1xty-Scc:~)nd Report (Third Lok Sabha). 
Apart f r , . v  rhtall!n:f .nfrurtunus rxpcndlture, the recurrence of these 
c a w s  wiil have a drmnralis~nz effect on the administration. 

The C~~nlrnit?cc. rvtvild 11kr efTectlve procedures tt, be evolved 
to prevent repct: t i i~*~ q f  caws o f  this kind. A drill for this purpose 
is stated to have h e n  worked out in respect of appointments to 
post5 b ~ l o w  thr I atlk o! Sccrctary to Government where the fear 
that the matter may he brullght to the notice of the Appointments 
Committee of the Cabinet is stated to have worked as a deterrent 
against delays. For appointments to the level of the Secretary, it 
is the Appriintments Committee of the Cabinet which has to approve 



the appointments. A procedure will have to be worked out ta 
ensure that all proposals are processed for approval by this Cern- 
mittec well in time. 

There rs another point w h ~ h  the Committee would like to 
mention 3n this context. There are grounds to &lime that a number 
of orgai>,i::.m.; tmdcr Covernn~ent carry surplus st& on their rolls. 
The '., 1 1 ~ i t t t . :  ird c.n.ler! attqntion to  thls matter i n  paragraph 1 8  
of t l w r  Nmtatleth Report (Fourth Lak Sabha) where they had point- 
i-d nut th.rt cm an  avtmgP one out of seven posts was found surplus 
tn ~rgi in~sa t ions  examined by the Staff inspection units of AMinistry 
of Flnnnv: betwee11 196-1-65 and 196869. The sttldies conducted by 
the, . t.*ii iwp1c!ir\n u n i t  h:ld :iiso d * s c l ~ i ~ . d  that the number of surplus 
p,s;\ t ~ t h  tc,:dCd ttt ,ncrts,ist> 11vt.r ":IL, vcnrs T ~ P  findings in a later 
part 0: :* I .  :: lort would also shmv that one of the bigger Indian 
;Aissrc,.l ( h * ~  I ,. .*.; has surplus staff to the extent of 30 per cent of its 
wn~:i~;ncil .~rr*ngth. The rcprcsentative of the Ministry of H o m e  
Mrilrs &u ndmittcd that there was "room for review" of the staff 
wsrtron The Committee would. therefore. like to reiterate their 
tt4rlier for a periodical review of the staff position 
In (; ,iscrnm*.nt organisations on the b:tsis of which suitable actions 
shduld be taken. 

In order to check further unnecessary increase in stafF 
strength the Comm:ttec would also suggest shifting of all proposals 
for further accretion to the present strength in Government Orga- 
ak.tionr by m independent and well equipped agenq like the Staff ---- * .- - -- - I .  



- - - - -  - - 
lnspec~t~lm U n ~ t  as recommended by the Administrative Reforms 
Coillin~ss~on. 

,%linistry of Itornc Atfairs The ~WIImitttbe note that Government transported 5,982 
clutntals of foodgrains between 25th March, 1966 and 30th March, 
1986, when they could well have deferred the transport for a few 
clays t ~ l l  April. 1966, thc same contractor could have been 
asked to transport them a t  rates which were much lower. The 
rwultirnl estra  t.xpenditure was Rq. 1.06 lakhs. The case is stated 
to have been reicrrcd to the Central Bureau of Investigation. The 
Committev worrlrl like to be apprised of the findings and the  action 

,511 is:q of E x t a d  AtTairb lakrn therwn.  

The Committee observe that the Indian High Cammtssion a t  
London is at present housed In three buildings, two of which have 
been l e d  from outside parties. The rent paid for the  leased 
t.uWings amounts t r: 34,520 r l ~ r  annurn (or Rs. 6.2 l a m ) .  The 
MLssion was actually occupying four buildings paying a rent of 
f 43,020. till 1969. when it surrendered one of the buildings on the 
cxplry of i ts  lea*^ The data furnished to the Committee indicates 
that for quite somc time, even after application of U.K. liberal stales 
of accommodation, which were at variance with the otifcially 
approved scales, as well as a progrmive reduction in the 
of staff, the accommodation with the Mission has been substantiaUy 



m of requirements. The situation could rrot -hly 
r e m d e d  earlier, as the lease for one of h m a  ww - 

up in 1969 was for a fixed term. E v a  then the 
have explored the possibility of eurrenderiq part of - 
modation in another building (at Acton) whicb it bae been sharing 
wtth other parties. 

8 2-SD .Hirustry of Eh: and I ~ f f a ~ r s  The questlon of excess accommodation has, how-, n a ~ t  

assumed greater importance, in vlew of further ductiarr in 
staff strength of the Mlsslon which is under the contanplotion of 
Government A team of Fore~gn Service Inspectors who inspeckd 
the Misston in June-July, 1969 had recommended that  posh^ i9 
the Mission should be reduced This constitutes over 30 per cent 
of the sanctioned strength of the Mission which as on 31st March, 
1969 was 814 The Committee note that these proposals are under 
the ronslderatwn of Government The Committee would Iike Gov- 
ernment t o  rnme to an imm-diatc decision on this question, so that 
the  Mission may not continue to be burdened with surplus staff. As 
an off shoot to this, Government should also explore the possibility 
of afving up ~mmediatelv e ~ t h e r  in whole or in part, as may be 
warranted, the accommodation in one of the buildings t he  lease for 
whjrh 1s due to expire in December, 1970. 

The Committee have pointed out earlier that the Mission 
calculated its requirements of accommodation on scales which were 
at varianm with those ofi9ciallv ptescrikd. It was explained dur- 
ing &dance that the Miasion employed a large complement of s t f l  
bd an U.K. wn&tlons, and that therefore, it was felt that the _ ^_ .-_- - ---- I-  --- ----- -'- 

_ .__-- -_-."I-- - -- 



- * -  - ---- - -  --- e-- - - --- -.-- - -  .--- - __ -_ _ 
scales of accommodation laid down by the U.K. Government should 
be adopted. The Committee do not consider &is a very valid 
reamon the repremntative of Ministry of External M a i r s  himself 
admitted that "it is not altogether a satisfactory reply". The Com- 
m l t h  hope that Government will ensure that Missions abroaa 
adhere to scales prescribed by Government, while hiring atwon)- 
d a t r o n ,  due allowances h i  ng made, however, wheeayer cipwn- 
stances so warrant. 

t 0 2-aa An important question artsts out of the data made av- * 
Miaiqtn iM.in to the Committee in this PAW. The number of pods 

bt reduction in the Mission, whicb is relatively one of $be hiegea 
rnfssofns oversea?, amounts to over 30 pet cent of the sasctioap$ 
strength of the Mission. In m e  of the other Missions also, =hi* 
were inspected by the Staff Inspection Unit. a fairly substantkal 
reductton has been made, on their recommendations as would appaet 
from the data even  at pages 15 and 16 of this report. A doubt does, 
therefore. arise whether Qther Miasians ahroad also carry on 
tolls staff in excess of requiremenb. The Committee had 
touched upon this mntter iu paragraph 1.16 af W r  F0rtp-S- 
&part (Fourth b k  Sabhaf. They would like GcmeroPtoat fip 
aensitter a comprehensive review of tbe podti98 in all b&# 



niIssions by an independent agency like the S W  Inspetion 'Oxkit 
of Ministry of Finance. 

?t 2-13 -9 ofBxterna1 Affairs The Comm~ttee note that an expenrhture of about £ 6,XM 
(Rs. 1-8 lakhs) was ihcurred in 1W on the renovation of mi! 
residence of the Deputy High Commissioner in London. The ~ o i *  
was started on an assessment which put the cast at 6: 1,648. Rephi&. 
of this order were considered essential in view of the condition & 
the building. However, by stages, the scope of the wdk was p+ 
gredslvely increased trll it amounted to about 6: 6,1(M. ft was s t a d  
by the representative of Ministry of htternal Affairs that Me 
magnitude of the work increased, because more and more defect. 
came to notice as the repairs progressed and it was cmsidered Q 
undesirable to postpone these items of work. The 'dammi tk ,  hdr- 
ever, observe from the details of the sufib1ementaj. work ca+fSl 
out tha! the bulk of the work related to redecoration. Items HfCe 
flxing 'new bathroom suite", constructing 'Wtchen unit in r&& 
betow winchw". "instRllation of booksfrelves". "changing coioui of 
palntwi.ork to windowsH, mtihg "fbibhnlca tops" or redecorating "cooks' 
bedroom and W C." etc. could hardly be consfdered easehtial H&z&s 
of *pairs arising out of the bad condition of the building. 

-Do- The Committee sce little fu~titfcation fbr public funds bebg 
&pem%d in tbh manner by Missions abroad for proviaian of aqmr- 
nuous amenities. In thb case. the value of works executtd witht~ut 
callfag for tenders m u n t e d  to thrice that of the original work. 
Moreover. the expenditure was incurred by the Mimion without thh. 

- - - I  -_ --- -- - --- -- --7- 1 - -- - - . 



_ _ _  _-- -- - - . - -.--- - _I--- - ---_-I- --_.-_ 
requisite sanction of Government who regularised i t  ex-post facto, 
The Committee would like Government to issue instruction to the 
M~ssions abroad to exercise utmost prudence in expending public 
funds. so as to avoid recurrences of instances of this type. The pro- 
cedure prescribed in the matter of sanctions to expenditure should 
a160 be scrupulously adhered to by them. 

3.4 Deptr. of ~8rl iamentW Affairs The Committee feel that it was highly improper for Government 
to hnvv issucd exacut~vr ~rders fixing nd hoc the emoluments pay- 
able lo Government Deputy Chief Whips. These orders virtually 
equated Deputy Chief Whips with Deputy Ministers, though Govern- 
ment were fully aware that the Salaries and Allowances of Mi* 
ters Act. 1952 does not recognise such an equation or authorise such 
remuneration. 

The Deputy Chief Whips are Members of Parliament and their 
entitlement. in the normal course, is regulated by the Salaries and 
Allowanres of Members of Parliament Act, 1954 and Rules made 
thereunder. If Government wanted to remunerate them on a basis 
different from that laid down in or under this Act in consideration of 
thew discharging certain functions, propriety required that they 
should have brought the matter before Parliament through suitable 
Iegfahtfon 

What is particularly regrettable is that Government should have 
c h m n  to issvn executive orders on the subject wen after the Minis- . 



Vy of Law had indicated that in the interests of "propriety" Govern- 
ment should enact legislation on this subject. Pointing out that 
'There is no legal impediment to Deputy Chief Whips being given 
the same status as Deputy Ministers" one view expressed in the 
Mmstry of I a w  stated that "the proper course for implementing the 
proposal would k to make suitable amendments in the Salaries 
and .;\llowancts of Members of Parliament Act, 1954". It was also 
"recalled" in this connection "that on an earlier occasion this Minis- 
try (Ministry of Iaw)  had advised that provisions for facilities like 
a f r w  furnrhed house, f r w  tclrphonc and daily allowance on duty 
given to Deputy Chief Whips should be made by making suitable pro- 
viston in the Salaries and Allowances of Members of Parliament Act, 
1951, and not by an exwutivc order." % 

While deprecating what has been done, the Committee note that 
(hvernment have since decided to bring forward suitable legislation 
before Parliament to cover all these matters. The Committee would 
Like thw to h? done without anv further delay so that hvther pay- 
ments du not continue indefinitely without specific Parliamentary 
authorisation therefor. 

*-a - ----- - . ..-.- * - --- ---- - -- -- - - - - -- -a -- 
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NamofApaa( A ~ c g  
NJ. No. Nu. 

24. M n  Book A 
n*,I, ., eDrEo. 

27. 1. M. Jolar & Brathen. 
Mod UDtq Ddhf. 






